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o :- ~ applicant. Mr A.K. Choudhury, learned
§am applicatiot 18 I . . Addl. C.G.S.C., for the respondents.
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¢. E, of Rs. 50/ e ; Heard Mr B.K. Bhattacharga
depasited vide ; * for admission. The appliation i adm:
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’ ! Choudhury, Addl. C.8.S.Co
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. counsel of the opposite par:¥.
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3 . 0.A. No. 89 of 1996 ’
I“ A .
22.8.96 Mr. G.N.Das for the appfﬁcants.
Mr. A.K.Choudhury, Addl.C.G.S.C. for the
respondents.' ' -

- M. Choudhury, Addl. C.G.S.C. prays for
: adjournment for filing the counter. Mr.
A /Jv apshm b :
7 stub—A

G.N.Das has no objection.

o~ L:) -7 ’ : .+ List .for written statement and further
;: order on 20.9.96.
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120.9.96 * Learned Addl.C.G.S.C. Mr. A.K.Choudhury
for the respondents prays for further time for
filing of written statement.

List for writtén statement and further
orders on 11.10.96.

"

AP TONUE Member

T

11.10.96 - : None present.-
trd “

Written statement has not been
eﬁ\o\ submitted. . . I
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”1 List for written statement -and further !
- order on 26.11.96. In the ‘' meantime the !
: o &Z&&ﬁoL{ respondents may submit written, statement. - "
: égly’” 0
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26.11.96 None for the applicants.
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A Mr. A.K.Choudhury, Addl. C.G.S.C. for the
ﬂqﬁPOMO‘-W NO’ ’; 2}3)

. - respondents prays for short adjournment.
" ugnlﬂxw~ sAaixanL-*'\xﬁh4“°L List for written statement and further
1iLed orders on 12.12.1996.
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hearing on 16-5-97.
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Vice-Chairman

Left over. List on 11.7.97
for hearing.

Vice=Chairman

0n the prayer of Mr G.N, Das,

learned counsel for the applicant, let
this case be listed on 25.7.97 for

™ hearing.
\E :
} ) ‘ Vice=Chai ¥han
| ;Z? | b
. , “fﬂﬂr
125.7.97 The applicant is not found on

N é 2. 633 267%
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v

call. The learnad counsel for the
applicant are also not present. The
application is dismissed for default..
Mr A.K. Choudhury, learned Addl,
CsG+S.C. is prasent.

Vice«Chairman
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O.A. 89 of 1996

has not been submirted.

":;;zitébujy ool  20-1-97

Y

Mr. G.N.Das for the applicnts.
Mc. A.K.Choudhury, Addl. C.G.S.C.
the respondents.

Mr. Choudhury, Addl. C.G.S.C.

fo

submit:
written statement today and a copy of the sam
has been served on Mr.
Mr.

G.N. Das, counsel of th<

applicant. Das seeks time for filing th

rejoinder. \
List for hearing on 1.1.1997. In the
meantime the counsel of the applicant may submif

rejoinder if any with copy to Mr. Choudnury.

\ . List for hearing on 20-1=97.

4

Mr.G.N.Das counsel for thé'applﬁ
cant:—cagg_ls ready for hearing. Howf
MreA.KeChoudhury Addl.C.G.S.C. has ;5
leave note for absenfetill 7-2-97,

List for hearing on 21-2-97,

For the ends of justice I gré
further 1 week time. If Mr.A.KeChoy;
dhury, “ddl.C.G.S.C does not come
on the date of hearing then alternﬁ
arrangement to be made, otherwise
case will be taken exparte,

List for hearing;on 28=2-97.
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0.A. No. 89 of 1996

22.8.97 In view ot the order passed in
~ M.P. No. 234 of 1997 the 0.A. is restored
to file.

.\ : - List on 26.9.97 for hearing.

Vice-Chairman

oﬂgLa{ trd
' 26.9.97 ' On behalf of Mr G.K. Bhattacharyya,
learned counsel for the ap'plicant, Mr B.K.

Sharma prays for a short adjournment. Prayer
allowed. List it ‘on 23.1.1998.

Vice-Chai

fh &

23.1.98 There is no representaticn. -
" Adjourned to 27.3.98 fcr hearing.y

Vice-Chairman

54 Y ﬂ? 2N

24.4.98 ' On the prayer of Mr G.K.

H \b ' Bhattacharyya, learned counsel for the

wjg /QV" l"N:VZ/ . _ "applicant, the case is adjourned till
o &I I - 1.5.98%
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On the prayer of mr_b.Nha;,_“
learned counsel for the applicatg to |
case isf adjourned:till 17.7.98.

v

Viée-Chairman
) -

\

Heard the learned counsel for the

parties. Hearing concluded. Judgment
delivered in open court, kept in
' separate sheets. The application is

disposed of. No order as to costs.

S

Vice-Chairman
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0.A.No..89 = of 1996
DaTs OF DECTSION.+/:7:1298......
il Shr1 _Rajen Rajkhowa and another " (PETITIONER(S)
Mr G.K. Bhattacharyya and Mr G.N. Dasﬂhﬁ _ ADVOCATE TOR THE
T T T T e e m— PETITIONLZR(S)
VLRSUS ;
Unlon of Indla and others RESPONDLNT (S) ,f
Mr A.K. Choudhury, Addl. C.G.S.C. /’\ .
| ~
THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN
TEL HON'BLE
l. Whether Reporters of local papers may be allowed to
see the Judgment 7
2. To be referrcd to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy
of the judgment ?
4, Whether the Judgment is to be circulated to the ether

Benches ?

Judgnent delivered by Hon'ble "Vice-Chairman,

v



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No. 89 of 1996

iy

Date of decision: This the 17th day of July 1998

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

l.

By

Shri Rajen Rajkhowa,
Pharmacist, Aviation Research Centre,
F.R.U., Numaligarh, Golaghat.

Shri Atul Chandra Baruah,
L/A Aviation Research Centre,

F.R.U., Numaligarh, Golaghat. = ...... Applicants
Advocates Mr G.K. Bhattacharyya and
G.N. Das.

- versus -

The Union of India, represented by the
Cabinet Secretary,

Department of Cabinet Affairs,

New Delhi.

The Director General of Security Block-V(East),
New Delhi.

The Director, Aviation Research Centre,

Block-V (East),

New Delhi.

The Deputy Director,

Aviation Research Centre,

Doomdooma. » L eeeee Respondents
Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

BARUAH.J. (V.C.)

The applicants have filed this present

application seeking certain directions by this Tribunal

to

2.

in

the respondents.

At the relevant time the applicants were working

the Aviation Research Centre, Field Research Unit,

Numaligarh. This Aviation Research Centre is a

department of the Government of India directly under the

Cabinet Secretariat. The grievance of both the

applicants are same.
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3. The applicants state that 1like them there are
other similarly situated employees, as méntiéned in
Annexure I, who are also entitled to the benefits.

4. By Anngxure III letter dated 28.10.1986 the
Deputy Secretary (SR), Government of India, informed the
Director, Aviat&on Research Centre that House Renf

Allowance as admissible to the executive'cadres will be

‘ admissible to the personnel of other cadres also of the

corresponding levels. According to the applicants they
are personnels of other cadres of corresponding levels.
Thereafter, ration. allowance was also given as per

Annexure IV letter dated 6.12.1987 issued by the Deputy

" Secretary, Government of India, to the Director,

Aviation Research Centre, New Delhi. Oﬁ the basis of
Annexure IV letter the dpélicants and -~ other '@ similarly
situated persons are entitled to ration allowance which
was, however, dénied to them. Hence the present

application.

4; We have heard Mr G.K. Bhattacharyya, learned
counsel fdr the . applicants and' Mr A.K. Choudhury,
learned Addl. C.G.S.C. Mr Bhattacharyya submits that the
present case is squarely covered by this Tribunal's
order dated 14.6.1996 passéd in original application
No.245 of 1995. The 1earﬁed counsel further submits that
against the said judgment the respondents (in that case)
approached the Apex Court by filing Special Leave
Petition No0.1706/97 which was dismissed by the Apex
Court by order dated 16.3.1998. Mr A.K. Choudhury also

confirms the same.

£
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5. = Oon hearing the learned counsel for the parties
and following. the decision of this Tribunal passed in

0.A.No.245 of 1995, I éispose of this application

.

‘with direction to the respondents to pay ration

allowance with effect from 22.2.1994 and the arrears
must be paid as early as possible, at any rate within a
period of three months from the date of receipt of this

order.

6. The application is accordingly disposed of. No

order as to costs.

( D. N. BARUAH )
VICE-CHAIRMAN
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IN THE CENTRAL ADLINISTRATIVE TRIBUNAL: GUWAHATI BENCH:

GUWAHATT .

O.A.NO. 877 /96 .
shri Rajen Rajkhowa and others.

-...Applicants.
-Versus~

Union of India and others.

...Opposite parties.

1: PARTICULARS OF THE APPLICANIS:
15 shri Rajen Rajkhowa ,
Son of Late Sarulara Rajkhowa,
'Pharmacist, »
Avistion Research Centre

F.R.U., Numaligarh ; Golaghar{Assam).

B 2) shri Atul Chandra Baruah,
SQn nf Late G.C.Barua,
L/A, Aviation Research Centre
F.R.U., Numaligarh,

!

Golaghat ,Assam,

2: PARTICULARS OF THE RESPOIDENTS:

1) Union of India (Represented by the Cabinet
Secretary ,Department of Cabinet Affairs,

Bikaner House, Sahjahan Road, New Delhi.

2) Directorate General of Security Block-V(East),
R.K. Puram,

" New Delhi- 110066.

Contd...
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3) Director, Aviation Research Centre,
- Block ~V( East) ,
R.K. Puram, New Delhi.

4) Deputy Director, Aviation Research Centre,

Doomdooma.

3: THE APPLICATICN IS AGAINST THE FOLLOWING ORDER:

- Action of the authorities iﬁ not allowing the
applicants to draw the Ration Allowance inspite of the
fact that the same had'been‘extended upto the raﬁk}of
field-Officeruvide letters dt.6.12.87 and 17.2.96 of the

Respondent No.l.

4: " The applicants declare that -the subject matter

of the orders is within the jurisdiction of this Tribunal.

5: The applicants further declsre that the applica-
tijon is within the limitation prescribed under Section 21

of the Administrative Tribunals Act, 1985 : ‘

6: FACTS CF THE CASE :

1) That the applicants are all employees of the
Aviation Reseag®ch Centre, Field Research Unit, Numaligarhé;
which is a Department of the Govt.’pf India directly under
the Cabinet Secretary . The two applicants have a comron
grievance and intérest in the matter and as such they
are filing & single application, as relief granted to ore
of them will be applicable to all the others and also to
avoid multiplicity of litigations . The names of the other

applicants have beern enclosed in a separate list as

Annexuyre-I.

contd...
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2) | That the Govt. of India had éet-up a Commission

under Shri K.Shankarnarayan I.P.S. ,Ex-D.G.P., to look.into
the various demgznds of the staff‘and on completion, a report
was submitted to the Govt. rebommending certain concescions

to various staffs under the Govt. of India . On the basis of

~ the recommendation in the report, the Cabinet Secretariat

had been extending concessions to the Staff of the Aviation
Research Centre (ARC) in piece meal basis. The applicants
could not collect ﬁhe full report of the'said one-man
commission and alsp the letter granting the concessions to
the staff of the A;R.C. and the same @ay be called for by

this Hon'ble Tribunal for a just decision of the case.

3) Thaﬁ,'the Special Secretary of Respondent No.l, by

his letter No.A-49011/8/86 / T.0.-I(B) dt. 10.5.86 to the

 Respondent No.3 ,. informed that the question of granting

similar concessions as given to the Staff of RAW to the.

staff of ARO was considered by the Govt. of India.and that
the President was pléased to sancfion certain concessions
mentioned in this letter to the varicus categories of staff

of ARC except those on deputation from the Indian Air force.

In the said letter, though the concessions given
were listed in an annexure, the complete annexure is not
available to the applicants and only an extract of clause-6
of the Annexure was given which relisted‘to House Rent
Allowance &nd the same was made admissible to the personnel

of other cadres of corresgponding levels. In the said letter

o U

contd...
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it was also mentioned that separate orders would be issued

—

about the corresponding levels.

Copy of the said letter dt.10.5.86 is annexed

herewith and marked as Annexurewll.

4) | " That the ReSpondeqt;No.;)thereafter, vide order
No.Amlthé/é/Sé-D.O.i dt. 28.10.86 , conveyed the sanctionv
of the President to the equation 6f posté in various cadres
of corfesponding levels in the ARC to that of the Executive
Cadres -for the purpose of payment of HRA as admigsible to
the Executive Cadre . Along with the said letter,the
corresponding pay scals were given in.a separate Annexure-A.

A copy of the above letter dt.28.10.86

alongwifh “annexyre is marked as Annexure-IIT.

5) vThat,'from'the aforesaid order and annexure, it
will be‘épparent'that the various staff of ARC were equated
with the different executive grades so as to extend the
concession given in letter dt.10.5.86 of Respondent No.l and
as per the said ofﬂér, the various staff were categorised
into différent levels who were entitlea to HRA ranging

from Rs.140/~ to B.355/- and they have all been paid the

HRA w.e.f. 1.1.86.

- 6) That the Respondent No.l , by his letter

No.A-27011/4/86-EA-II(A) dt.6.12.87, in continuation to
letter dt.10.5.86(Annexure-II)conveyed the sanction of the

. President to the grant of the Additional concession to the

various categories of staff of ARC, except those on

contd..
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deput ation from the Indian AiT Force. The concession granted
were given in the form of an Annexure to letter No . A=27011/
4/86~EA.II dt.18.12.87 . From the said annexure, it appears
that Ration Allowamce was granted upto the Rank of [Field
Officer and Sgcurity Allowamce to the Ministerial and
Accounts Cédre, In the 1nstant case, only the clause

releting to Ration Allowance will be relevant.

Copy of the said letter and annexure dt.6.12.87

are annexed herewith and marked as Annexure-IV.

7) That the applicents beg to stete that from the

- said letter dt.6.12.87 which was in continuation of letter

dt.10.5.86, it will be apparent thet the additional conce-
ssions were given to all -categories of staff of the ARC
except those on deputation from the Indian Air Force. By

order dtQ28;lO,86, the variods cadres of the ARC were

‘equated and made into different groups starting from(I)

senior Field Officer (2) Field Officer(3) Deputy Fikdd
Officer $4) Asstt. Field Officer (5) Senior Field Asstt.
and (6) Field Assistant and all the other posts were

clubbed with one such grade for the purpose of getting the

~ concessions. Both in letter dt.6.12.87 and annexure 4 osrde

order dt.l1l8.12.87, it has been \ﬁentioned that the Addi-
tiopal‘concessidns were extended: to the various cate~
gories upto thé rank of Field Officer éxcept those on
deputation from the=In&ian Air Force . The applicants
state that none of the applicants are on deputation frcm
the Indian Air Forcé and as such they are all entitled to

the Ration Allowance.

contd...
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8) That, though the Cgbinet Secretarist hed granted the
sanction for Ration Allowances as far back as in 1987, for
reasons best known to the authorities, the same was not given
to the staff of the ARC Doomdooma and by Memorandum No.ARC/
COORD/30(B)/87~111 186 dt.22.2.94, of the Respondent No.2

the Rytion Allowance was granted.

A copy of the above Memorandum dt.22.2.94

is annexed herewith and marked as Annexure-V.

9) That the applicants begg to state that from what is
stated above, it will be apparent that all categories of staff
of ARC, Doomdooma were entitled to get the Ration allowance
which had been sanctioned by the Cgbinet Secretariat as far
baek as in 1987. Surprisingly, the authorities, by giving a
peculiar interpretation to “annexure to letter dt.18.12.87, has
granted the Ration Allowance only to officers who are actually -
designated as Field Officer and below, completely ignoring the
fact that the various categories of Staff had already been
equated and that the gpplicants, who all fall in the grade of
Field Officer and below are entitled to Ration Allowance and
have denied the same to the applicants. Because of the peculiar
interpretation given, Field Officer in the previous scale

of Bs.550/=to Rs.900/~ is getting ratioh allowance while low

paid employees have been deprived of the same.

10) That, as stated above, none of the applicants ayé on
deputation from the Indian Air Force and since ARC Doomdooma has
4

been classified as category B they are entitled to Ration

Allowance as gdmissible to the BSF in peace areas. The aforesaid

Contd...
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Ration Allowance has been granted w.e.f.1.2.94 and initially
the same was in W@ scale of Bs.360/=p.m. and at present the
purported Executive Staff are drawing the same @ Rs.360/-p.m.
and all the applicants are also entitled to get this Ration

Allowance.

11) | That, as an apparent injustice has been done to the
staff of the ARO, Doomdooma,because of the wrong interpretation
of the letter of the Cabinet Secretariat, the matter was
taken-up with the higher authorities and the applicants have
now come to know that Message dt.4.8.95 was sent, whereby

it was informed that as regszrds grant of Ration Allowance,

the Respcndent lo.3 had been advised to take-up the matter

with the 5th pay Commission through a supplementary memo.

A copy of the above Message dt.4.8.95 is

annexed herewith and marked as Annexure-VI.

12) That, the applicants beg to state that grant of
Ration Allowance has nothing to do with the pay Commission and
since there concessiona)including Ration Allowance, were
granted to all gategories of staff of ARC, the Applicants

are also entitled to get the same and they can not be deprived
of the sqme on the pleg that the matter is being taken-up

with the pay commission and as such the applicants are

approaching the Hon'ble Tribunal for relief due to them.

13) That, as stated sbove, the Doomdooma station of
the ARC had already been categorised as "B¥ implying that

it is a hazxd pbsting. Similarly, the F.R.U. (Field Research

Contd...



Unit) of the ARC, Numaligarh had also been declared as
category "B" vide Msg No. ARC/Coord/30(B)/87-III dt.3.11.95

from the D.D.(B), Delhi and the Rjtion Money had been
sanctioned only to the technical/Executive Cadgre posted
st F.R.U, Mimaligarh w.e.f. I321.95 .

Being highly aggrieved , the applicants, on
4,12.95, submitted a representation to the Respondent No.3
praying for sanction of Rgtion Money as admissible to the
Technical Executive cadre and it was duly forwsrded by the

Respondent No.4 under cover of his office memo No.ARC/ESTT/

RA/NHL/94-13424 Gt .20.12.95 .
forwarding

A copy of the/letter dt.20.12.95 and the

representgtion dt.4.12.95 are annexed

herewith and marked as Annexure-VII and VIII

respectively.

14) That, thereafter, the Respondent No.3 had

rejected the prayer of the applicants and intimated that
the non-executive steff of the FRU, ARC, Numaligarh are "
not entitled to the Ration Allowance and his decision waé

conveyed by the Asstt. Director, F.R.U., Numaligarh (Assem)

vide his letter No.FRU/MH/EST-5(95) /1433 dt.17.2.96 .

_ A copy of the caid letter dt.l17,2.96 is

annexed herewith and marked as Annexure-IX.

15) - Thet , being aggrieved by the illegal, arbitrary

and discriminatory treatment meted out to the applicants
by the authorities, the applicants have appréached this
Hon'ble Tribunal for aelief.

contd...
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7 : DETAILS OF REMEDY EXHAUST ED:

The matter was taken up with the authorities
pointing out that the applicents are also ertitled to.the
Ration Allowance as has beenvgrénted to some of the
executive staff but the auth&ritiés rejected their prayer

without 'any jastification.

8 . The applicants further declare that they haﬁe
not previously filed any application, writ application or
suit regarding the metter in respect of which this gppli-
cation has beén made, before any Court of Law or-any oﬁher
Bench of this Hontble Tribunél and no such gpplication/ °

writ application or suit is pending.

9

L X3

RELIEF SOUGHT ANJ GROUND :

1) For that the action of the authorities in denying
the Ration Allowance to the applicents is illegal,arbitrery
and without any.justification and as such this is a fit
case where this Hontble Tribunal‘?exercise jurisdiction and

grant relief.

- II) - For that though £rom thg letters and Annexures
it will be apparent that the Ration Allowance was'granted to
the vafious categories as additional’ cﬁncession,‘the auth-
orities ; by giving a peculasr interpretation, has given
the allowance only to the those officers, who happen to be
designated a Field (Officer, Deputy Eield*Officer etc.
completely ignoring the applicantf and as such the impugned
action of the authorities is bad ig law and is lisble.to

be guashed.

contd..
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I1I) For that,by order dt.28.LO.86(Annexure-III))
the Respondert No.l had egated the various posts held by

the applicants to the corresponding posts in the Executive

" Cadre and they have been equated with the Field Officer,

Deputy Field Officer etc. by letter dt. 18.12.87 , the

addit ional concecsion of Ration Allowance was extended

upto the rank of Fieid officer and below and the authori-

ties committed an illegalitylby interpreting the same to

be appiicable only to officers, who are actually holding

the post of Field Officer and as such the impugned action

of the'authorities in denying the benefits to the applicants

are bad in law and is ligble to be set aside.

1

1V) That the applicants beg to state that since
other éimilarl? éituated have been granted the concession,
the applicants are also entitled to Ration Allowance and
since the same has not been granted to them, they have
been disbriminétgd against, resulting in violation of

Article 14 and 16 of the Constitution of India.

V) For that in any view of the matter, the
action of the authorities in discriminating the applicants
and denying themthe ration Allowance, otherwise due to

them is bad in law and is lieble to be set aside.

It is, therefore, prayed that your

Lordships would be pleased to admit the applicaﬁﬁr>
call for the records of the case,ask the '

opposite parties to shew cause as to why the

contd..
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applicants are not entitled to Ration

Allowance on the barle  of letter dt:'
10.5.86 (annexure-II) and 6.12.87(Annex-
ure- IV) as has been granted to other
“similarly equated and afeer perusing the
cauéeashown, if any, and hearing the
parfites, direct that the applicants

are eﬁtitled and be given the Ration
Allowance, as has been give to others in
ARC Doomdooma with retrospective

effect and/or pass such further order/

orders as your Lordships deem tit and

proper.
10 : interim order = Nil.
11: Does not arise.

12 : Postal order No. O - 246023
dt. 24-S-26 icsued by the Post Office

.contd...
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VERIFICATION

I, shri Rajen Rajkhowa, son of Late Sarulara Rajkhowa,
aged about 29 years, presently working as Pharmacist,

Aviation Research Centre ,F.R.U., Numaligarh, hereby,state

that I am one of the applicants in the case and I verify that

the conterts of paragrabhs 122,46, 0134 are

true to my personal knowledge and those made in paragraphs
. Q?g)q.’.‘.o’ 2 9\S™  Lre believed to be true on

legal advice and I have not suppressed any material fact.

Flece /- ';OMM (Rajen Rajkhowa).
‘ i t .
C&Q/‘L . 9/5/?é Signature



Annexure~I.

LIST QF APPLICANLS.

1T T\ome and Decignation ~ ~ T Fatherts Neme/

Sl. Name and Designation

M. o oo en == —= - . Guardiap Hame. . __ _ .
S/Shrl

1., Rajen Rajkhowa,- Pharmacist Late’SarularaoRajkhowa,

2. Atul Ch. Baruah, ... CL/A . " G,C. Baruah.

3, Indra Bahadur Gurung, Chowkidar ® Harka Bahadur Gurung.
4: Jatin Borthakur, L.D.C. " Rajani Kanta Borthakur.
5, Little Ayers ChowRidar, ® Tom Ayers.
6. Dwijen Karmakar, . L/A | W Lakhan Ch. KarmakaT.
7. Pranab Jyoti Saikia, F/Optr. sh. Thanshwar Saikia.
8. B.K. Bhowmick, Chowkidar, ~ Late Krishnanlal Bhowmick.
9.. Rameshwar Saikia, L/A ® Dhulai Saikia.
10, Damahu Das. L/M ® Hanhiram Djs.
11, Haru Ram Chowkidar, ® Thakur Ram.
12. Siblal Ghasi, -do= " Basu Ghasi.
13. Ramendra Kumar Del,  =-do- " Kalllash Ch. Deb.
14, Miren T. Lengneh, ~-do- " Basa Lengneh.
15, K:T:‘Lengneh, ~do- ® Lakhan Lengneh.

16, C:SjﬁTissu Safaiwala % Bura Singh Tissu.
17. BiS:.Kro, Chowkidar, - ® Sar Kro.
18, Kajal Dutta, F/Super. " N.G. Dutta.
19, Lorance Terang, Chowkidar " Sar Bura Terang.
20. Bapuram Hanse, =do=- | ® Sakma Hanse.,
21,;Harshing Tissu, -do- ".sargt Tissu.
22, Makhan Ch, Dgs, L/M ® Dhirai Das.
23, Apurba Ch.' seal, L/M ® Horendra KumaT Seal.
24, Hari Bans Rai, - Chowkidar, * Mita Rai.
25. Sunder T.%Lengneh, -do~ " Lakhan Lengneh.
26;§Horen Gogoi, -0 0= # Moneswar Gogoi.
27. Horen Dgs, Line Sub-insp. * Mohuram Dgs.

Contd..



28,Dilip Bora,
29,Debeswar Bora,
30.Robin Das,
31l.Kamshing Terang, .
32,Ram Prashqd Sharma,
33.H.N. Balwar,
34;Sarbajeet Thapa, .
35. Narayan Bhumij,
36 .Kamaleswar Kachari,
37.Jiren Tokbi.

38.Mrs Mzkan Dgs, |
39.Sh. Madhab Bora,
40, Upen’Ch. Bora,
41." H.C. Thakur,

42 ," CGolap Ch. Deka,
437 LR, Gour, .. .
44,% Rajbali Prashad,
45." Palwan Rajak,

46 ,Nrs. Punimai Gogoi,

47.Sh. Buwaru Dushad,

48." Boodhanlal Borik,
49 " BijaYa Kr. Singh,
50." Biswajeet Ojha.
51, Debdas Nayak,
52." Haridas Bhakta,
53.% £. N: Ram,

el

Q)

L/M
Chowkidar.
F/optr.

Chowkidar.

~do~
-do=-

~Chowkidar.

-do-

L/M
Chowkidar,
Safaiwala,
F/Optr.
Chowkidar,
~do-

—do-

=do-

~do=-

-do-=

~do-
LDC

Chowkidar.

Late Babgkan Bora.
* Indreswar Bora.
shri Bison Das.

Late Sarbura Terang.
" B.V. Sharma.

® Sedami Ram Balowaf.
% Dhanbir Thapa.

% Hirana Bhumij.

% Lsbon Kachari.

# Kania Tokbi.

W/0 Late G.R. Das.
shri Gopinatha Bora.
n pulin Ch. Bora.
Late Isan Thakur.
shri Somnath Deka.

Late Nbgina Ram Gour.

" Algu Prashad.

shri Saik Rajak.

W/O Late Punaram Gogoi.
Late Lumba Dushad.

% Hari Nath Borik.
shri Raghunath S$ingh. .
n Brajalal.tha.

® Bharat Nayak.

Late Tiknu Bhakta.

Late Kartik Ram.
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. which such location$ may be categorised 8s
for the REAN after recording the rcasons in writing.

- vide thedr U0 Nn,2403/56/06 dotod 27,12.05.

RO Ameruee < JE
W (v

s O maasdn q/
) No.A-49011/0/86-D0-I(B)
Gover mment of India
«( Cabinet Sccretariat ) : -
"Bikaner House (Annexe). - ‘
Shaha jahon Road

New Delhi .~ the 10th May, 06

To’

‘Shri R.Swaminathon, -

Dircetor (ARC), -, , :
Direcctorate General Security
Cabinet Sceretariat, Mew.Pelhi, .- -

Grant of congessions, to the staff of ARC, -

“ e . “y
. L

o

Subject i~

”

I an dirccted to say that while examining the questicn of

grant of- concessions to the various staff of RGAW, the question of A
granting similar concessions to the staff, of ARC was anlsc considered byt
Government of India, The President is pleased to sanctiun the concession
mentioned in Annexure to this letter, L0 the variocus cat:qrrics of the
staff of ARC except Lhosc.oq;ﬂgggiﬂﬁjon from the Inddan Hir Foreeo .

2. I at certain times the jlead of Cepartment fecls tihat
cortajn locutions ‘or assignments have bacome specially hazardous and

there is o specific increase la the threat to the persomnc. #nd/or Premis

he cun determine on'merits the criterin of hardship and "ty period for
3! or 'C' stntidn so declure

3. This issucs with the concuyrenco of the IHinistry of Fimnce

Yours [afthfully,
: ’ , e S/-1, N, Palft,Spee 11 Scey.
Extroct from Annexure of lcttcr.No.A—AVUIT7U7UG~UOTITﬂ7'JIT"TUTﬁiﬂU
¢ ! . . . . "

‘Separate or
will be iss
about cOrre
ponding
icvels.

6. Uouse Rent  House Rent fillowince facilitics. ndmis”wle
Allowance,  to the: Exccutive Cadre will be admissitie
| to the persomcl of_cther'cndrcs also
“0f corrgsngnding.lcvqls.

»
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Referénce ARC Dte.H(p‘NO{ARC/E~I/Bb/85,datéu”the

In continuztion te this gecret:.riat letlex Lo.
/8/86-D0I, dated the 10,5 ,1986.,. sanctidp of bthe .

- President is hereby conveyed ko the: eguation df posts

13 sted

ofscorresyonding levels in >
executive cadres in the said organisation exclusive.y for
the purvose of payaoent of. . Heuee Rent Allowance . s g

te the

ab Annexurc 'a' ‘to tp@s'order in various cadres
e ARC 'to that of the

g\
=
j

execulive cade2. . . \

This issues with the concurrence of the Ik -ecior (IR)

3
vide their Dy .No., 1799 dabted 1.10.1986. ‘

. Sd/"’ .
( R K- GANGLd )
DEPULY "SEC .t altd (1)
. ! '
shri R, Swawminatban, Dircctor, ARC, HNey Inilid.
~shrd NGy Chuuﬂthy; cocbol of Accoun’
Cabinet Secrebarialb, New IRl
. .-',l‘])»" /"' ' .-...‘ . ) » . .. -
ghri J. Subramaniau, Direcvor (IF)., Cabinct Gec ot
New Delbhd. ' o

Cuard Fije. :
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o LCT uty- Works Hun AL, 450~ 1200/ -

10. toott Tecivice 21 0friccr 650 1200/ -

. : ‘ 11, Asstt Aerodrenc Citicer 150-1200/-

. C : . 12, hCGL' Meterolinist _ 650 120¢/-
T - 13, Li I“rlﬂP : 550-1200/ -

. Pesi sbantr 425-300/-
. Stovo GroII(PA)Y - 125-000/~
v Thecountet S 500-900/ ~
W Bb tio1 fiicer 7 550-750/ -
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9, T ardenl Asitt (adr i )55 -750/~
i . 10, e wuwmvﬁticn A"LL. 550-750/~
2 11.. Frofces sionral .fogtt. .550-900/ -
124 I, AccountS»Officcr 550-900/~
13. senicr hedical fsstt. 550-900/~

*Group 'DYowce wae Troug: ¥,0. 1s @ Lroxﬂ 1C1 post ticir caulvalent with
I"Ca (hroup‘”') sont 1u-JnoJ;q;ovf‘c*e is 1o (qu'v~l:3t vo'L of -Ascistc
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G oo, 11)/tsstt Liltrari-n in junlor cx xceut ive caﬁro.

3 rouuty ?101d orTicer ,1{ steno. GroIIT 230-560/-
525 15-530-11-15-500-20- 24 UWD.E. o 330-540/-
500/~ : ~ . 3. Mee anier. Asstt (Library)  125=-700/-
R -+ L, cCverseer o 4 25=700/-

5. Tcacher : 290-550/ -

AL ursing siatoer 145150700/ -

7, L 11 ;Urse ‘- 125500/

8 . JlaGio Srnger LG =40/

9. La\. ‘P“:'LCI“I . 330-550/.

10. V ﬂf=~01uu(rur1LL3 zd ) . 320-550/

14, U dlary Inrpeoter 330=5%0/

10, Gruoeelilbor Cvaeabre 330-550/

Mo ke g
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Y. Arcblts Feve an ":" 700,
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6. TFindd Asstdl.,
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. JSdailor(Mdical unit).

[ 3) By 229=9-200-6-20018-0~ 2,

A ) .
ééég?z VT3 e 200 An D0 2T
|

Masscour(Physiotheripist)
Dietician

Junior Tecliriical Officer Gr.II

Jr.5toyes Officer Gr.JII
1.0/ Supervisor .
Head Clerk(Accounts)
Pay Accounts Clerk’
Medical-AssttﬁDéntal)
Medical Asstt(General) -

- Aerodrome Operator

Radio Technician
Radio Operator
Scientific Asstt
Senior Observor
Junior Accountant

LD.C. Co

Asstt Station Officer - .
Leading Firemon/MI Fitter
Driver-Driver Havilder.
Fireman/Fire .Operator
Lab.Asstt ,
Telephone Operator:
Carpenter(Airwing)

.Carp pen‘l;er( MV W()rkshop)

Tailor(Airwing(Present

-~ incumbent)

Tailbf(Airwing)(Future
incumbent) '
Driver Operatér Crane
Pharmacist(Unqualified)

Mechanic a
Electrician

L}
Senior Gestetnor Operator
Driver . .
ILines aub-Inspectar
Corpenter(Medical unit)

Fitter : v
Sentor Exominer(Tyre)
Vulcaninor Fitler

Rlacksmith Grade.I
VHAder Grade 1

Upholster .
Mochanist(Turncr)-.
Painter - .
Mistri

1. Lab.Abtendant
A“,’ah

A, Dafiry

4. Pecon

29 Lond

th, Paraah

’

RATTE t Yo, 2.

\ e (Mon~maby e afbeyr 1
voars ol reqguiar Arvice),
RERA D A , ! !

. " A
. Seneoey(Safaivaling

-

A55-T78
RS CVIEN

4252700/
A25-7C0/ ..
475600/~
A"H-600/ -
221560/ -
A25-G00/~
225600 /-
360-560/~
386-560/ -
3800560/~
A25=T00/~
INNN00/<
4%45-700/~

s

230-400 /-
330-480/-1:
320-400/~

260-100/~
200~400/ ~
2060400/ -
320-400 /-
PO-A00 )~
300 A0/ -

260-400/

320-480/ -
320480/~
260400/~
260-400 -

260-350/-
26N 000/~
ARG [
AR LR

CGOLDH 0 -
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:’3("~.‘-:“." -
200-350/-
260000 -
LHOL3E /-
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1 2 3 :
' N / G. Chowkidat/Watchman 136-232/
l- . Gardener/Hali 116-232/
/ 8. Linemapn. T 210-270/,
{ 9.. Lap uttendant/Buurer <20~270/..
SN, Carpenter(nirwing) 210-290/..
ll.-Carpenter Gr.Ix
: .v.‘WbrkshOp): 210-290/
12. Heaq Gardener 210-270/
, 13+ -Jamaqur. (Sweéper) <LO-250/.
] 1 G 240-250,/..
) I 15, Parmnaintenance 210-29Q/
. [ Assistant (Packer)
-,L/;JlG,“Cobeerf " ' 210-29¢,
L7 Crags Cutter 196-23,,
lB.JW&tQHGGﬂ/Wdter Carrie- . 196~232/
19;"'Loader Lo 1,6—232/-
20. Dregsep : 1 210~270,/-.
2]. AYah (parg Medica) Staff)200~250/~
22. Barbep . 2004250,
23. Warq BO.Y//WditGL‘/
o Washer Up, . . . 196-2325/
24, Mazdoor/nntifﬁalaria. ‘
.+, Marmqoor o 19€-232/.
25. Dhupi . 196-235/
26, Helper | 210-290,/
27, Cleaneor " 196-237/
20, Jurf o) Eloctrician <10~290/..
29, Black Smd h Gr.Iz 210-290/..
30, WQlder~Grqde IX 210»29@/
J31,fPlant,Roan Attendant 210-27¢/..
32./p;rcraft AS3istant 210~290/
* 23, Traffic-“and : 0-250/..
31, Op
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Annexure-~-IVv,

NO.Ae27011/4/06-EA=IT (A)
Govt, of India,
Cabinet Sccrotariat
Bikaner Houso (Anncsxe)
Shahjahan Road,
tlew Delhi. Dtd.the 6th Doc, 1987,

Chri R.Swaminathan,

Director (ARC)

. Directorate Gonsral of Bncxrity.

‘' Cabinet Becrotarlat

flew Dalhi.
Suh te Grant of Conccssions to tho staff of ARC).
8ir, . K
In continuation to this Cabinet Sceorctariaot’'s

lotter KRo.A.49011/8/86-DI-I (b) datcd 10th May, 1906 on
tho gubject = mentioned above I am directad to convay the
sanction of the President to the grant of édditional
concessiong mentioned in the Annexure to this letter to
the iarions categories of tho staff of ARC excopt thono

on deputation from Ind&an Aly ﬂorce.A

/ [

2. ' This willtake effcct f£rom 1ot Auguaé 1937,
3. This issues with tho concurrence of the
Ministry of Pinance vide their U.O, No.S5-1428/8C-87 4td.
10,8.87 read with U0 Noll:Si/bxréctor (®/5)/81 dat d

e 2Ind Doc,1967, ) L

> A ' Yours faithfully,
' : : . (R.K.Gangar).

Dy.Secraotary.
N
kjfjpéjzzj » contd..
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Bncio Annexure
Copy 0O 1=

1, 8hri J,Subramanian Dircctor O(F)GAbinet Sectt.

24 Shri G.B.Mathur.Dy.Dxm*or Accounts. Cablnet
' Secretariat. New Delhi,

a.mz-i_xc.x.rmh ¢ Dy. Director of Acccum;/ {(su) office
~of the DACS, New Delhi with roforence to his notog
' recorded on the file.

4. Filo Ho,A.49011/8/96-D0-1.

Dy.Secrctary.




Anne-:ure to the Cabircet Secrets.riat letter
N0eR,27011/4/C6-TAL2T dtd.le 12,1987,

Sl.No., llature of the thcnt of the Concession granted rerarks
conceasion, ’
1 2 3 é
1. E&ation Allowznce Ration Allovarce unto rank of FO and .
‘ - bolow at the following rat-s -
Location Ratege

1.Catzjery B As adrisgpible from time to time
in tha 2SF 4n peaco areas.
‘ 2.Category C As adrmigsible from t#mo to tire
' - " 1in BSF in operational arcas.

2.8ecrtity allowance to Securit: allovance at thc,following rates to. the v
Ministerial following category of thc gtaff workirng in Top secret
Secrctarial and ’ Branches subject to 3 maximum of 15% in each grade
Accounts cadre. Designation . A-ount

LeD.Ce _ 3,20/~ pm,
Stens Gr,311/UDC £3,30/=pm,
Steno Gr-I1I/Asstt, R.50/- pm
SQ/PS8/5r.P.A. fB.IOO/-pm.

Asstt,Director " T.200/-pm,

ey

[
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No. ARC/Coord/30(B)/87-I11-186 . .
Directorate General of Security

. ‘Block~V(East), R.K. Puram,
New Delhi~110066 .

Dated the, 22/2/94 RN

,;. » ".» .
. »

Memornndum

Sub:- Grant of Ration AlloWance

P P

_ = In exercice of the powers vested in him as Head of the
" Department in terms of Cabinet Secretariat”letter .
' No. A-49011/8/86-DD.1(B) dated 10th May, 1986 ““and
Cabinet Secretariat letter No. A—270ll/4/86-EApII(A
dated 18/12/87 for a -period Till such time it.is categorlsed
otherwise from the date of issue of thls order.

(authority : Approval of Dlrector. ARC vide his
Office Dy, Ng. M-665/Dir, ARC dated 10/8/94.)

Sd/- -
. (DJF SAMUEL )
ASSTT DIRECTOR (ADWN)

1. The Director of Accounﬁs, Csb Sectt, ‘NeW.Delhi, . ‘

2, The Deputy Diréector(/dmn), Doom Dooma with ref to his
Memo Ng. ARC/ESTT/RA/DDW/93-12850 dated 24/9/93 along with
Cab Sectt letter dated 18/12/87,

.

3. "The Accounts Officer, ARC Dtd., New,Delhi~
4. s0(G), SO(P), SO(T), SO AW '
5;  GQard file.

4
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EXTRACT OF MSG NO. ARCICOO 0130(92/07-111 .
DATCD 4/6/95 RECEIVED-FROM AD(NGOY, DLY ADDRESSED
LA0(A) DDM 1S REPHODUCED BELOW fOR INFURMATION

HEF YR SIG EQTT/Rn/SJQ or 1/8/9J REG GRANT OF
- BATION 4LLOWANCE TO NON EXECUTIVE STAFF (. )-

SECTT-HAVE INTIMATED THAT SINILRR HROPOSAL OF R&AU
HAS BEEN TURN DDUN BY MIN. OF FINANCE IN: UAKE OF

FIFTH PAY conmission - (L) uE HAVL BEEN onlsso 70

TAKE Up NATrER WITH FIFTH PAY commxasxop ( .} WE
HAUE BEEN ADVISED TO TAKE UP MATTER .WITH FIFTH PAY B
COM|ISJION‘THRUUGH bUPPLINENTﬂﬁY MEMQ ﬂ') mnrrgn
ALREADY TAKEN UP WITH PnY COMMISSION . (., EOM (.3

— e e e m e g g g = e ew ee am = em ‘..‘-"--.—-——.—

| o ByonRC/fsrr/RA/Domfos- £3/6"
: : Onputy Diroctor (ﬁdnn’
ARC, Doom Doama

- Dat ed thm?/&/?r
Copy tos . ', R
The Commander, Air uing, uHC,'Doom Dooma,
2) The Assistant Director (1), MS, ARC, Doom Dooma.
3} Tho Assistant Direcktor (T}, FRU;ARC, Doom Dooma.

, TR

&) C.E.0 ‘Hangaer, ARC, Doom Dooma.

T) "Adva0., ATC, ANC, Doom Dooma. o e
?)  $.M.0., AKC llospital, ARC, Doom Dooma.
1) .T«04, Commo, ARC,>Doom Dooma.
ﬂ)//?;counts Officer, ARC, Doom Dooma.

') Section Officer, alC,- Doom Dooma.
1h)  SefF a0 (n), ARC, Doom’ Dooma

(s PeS NGO, ARC, Duom Dooma,. Ce
13} -Station Officer, Firo Servicay HRC, Doom Dooma.
14)  1/C'MT, ARC, Doom Dooma. . . o

A4)  BMC, Officors Mess, siiC, Doom Dooma.

15) Secrotury, JO fess, ARC, Doom Dqoma. -
1¢)  Secretory, SNCO Mess, ARC, DOO%’Qooma'

( KafubL R
SECTION- OFFICER

welab

)
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No. ARC/ESIT /RA/MHL/~34—13424'57‘
0/0 tne Deputy Director (Admn)
Aviation Research Centre
Government of 1ndia

Post : Doom Dooma : 786 151
Dist : Tinsukia : (Assam)

Dated the, 20,12.95

Fogwardaing representations of Ministerial/
other categories of staff working at FRU,
Numaligarh for sanction of Ration Money as
admisgible to Téchnical Executive cadre/ ;

Sub

Euclosed pleage find herewith the representations

‘subitted by the following staff of FRU, Numaligarh for |

sanctioning of Ration Money as admissible to Technical/ |
Executive Cadres posted at FRU, Nuwaligarh for consideration f

please: {

Sl.No. Name & Designation
8/5hri

ag. 01, Rajen Rajkhowa, Pharmacist
02. Jatin Borthakur, L.Dn.C.
0%, Bijaya Ku. Singn, L.D.C.
04. Kajal Dutrta, L.FJu,
05. Robin Das, F/Optr.
06, Mudhad Borah, F/Optr.
07. P.J. Saikia, F/Optr.
08. Atul Ch. Baruah, L/A
09. Prabhunath Ram, L/A
10. Rameewar Saikia, B/A
1. D.C. Karmakar, - L/A
12. Makhan Ch. Das, LM
13. Kalaleswar Kachari,L/M
14. Horendra Nath Das, Line Sub-Insp.
15. Khogen Kachari, L/M
16, Dan&hu Das, L/M
17. Apurba Ch. Seal, LM
180 Dil%p BOI&; L/M
1J. H.D.: Bhakta, Chowkidar.
20 . R.P Sharma, ~do~
21. G.C. Deka, ~-do~
22. Sivlal Gaasi, -do-
235, Horen Gogoi, -do-
24, Duwaru Dushad, ~3o=-
25. Bapuram Hanse, -do-
26. Mrs.P. Gogoi, ~30~
27.S/Sari M.T. Lengneh, ~30-
28, Haru Ran, -do-
29. Sarvajeet Tnapa,  ~do=
30. I.B:‘Gurung, . «do0~-
31. Upen Ch. Bora, -do-
32, Debeswar Bora, -do-
%23 K.T. Lengneh, ~d0~-.
34, B.S. KTO, . -do~
25 '§.T. Lengneh, ~do-
36. Jiren Tokbi, ~d0o-
37 Biswajit Ojna, -do-
38, P. Rajak, ~do=
39. H.N. Balwar, -do-
40, L.R. Gour, ~do=-

Contde....P/2
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S1.No, Name & besignation
S/Shri
41, N. Bhumij, Chowkidar.
42, H.S. Tissue, , =§.0=
é} ° R.KQ ‘Debg "do"
44, Boodhanlal Borailk, - ~do~ _
45. Lorence Terxang, ~-de- |
40, H.B. Rai, .=do=~
47°, HGC. Thakur, -do- A I
480 KOS- Tem.ng, "‘d.O"' ' Y
49. Little Ayer, ~do-
50. C.S. Tissue, Safaiwala
" 51. Mrs. Makani Das Safaiwvala
52. S/Shri Debdas Naik, Cnowxidar
53, Debeh Gogol, Chowkidar
2 A-Court Case filed oy Shri B.P. Saikia, Sanitary |

Inspector, Shri Dipak Nandi, Radio Mistry and 168 others

of ARC, Doom Doome in the sume context is pending in tne
Hon'ble CAT, Guwahati, . '

3. It is, reyuested that further rceessary action on
their application may please he taken at ARC Hars., and ecci-
gsion intimated to this office. .

( R.K. SARIN ) :
v : ASSISTANT DIRECTGRY(ADMNg
Encl : As above Por DEPUTY -DIRECTOR (ADuxN

To 4 :
The Deputy Director (B),
ARC Hqrs., New Delhi.

7’
AN A4

Copy to: Tha Assistant Director.I), FRU, Numaligarh w.rﬁm.
his No.1142 dated 4/12/95. =

Sd/‘ '
£SS1STANT DIRECTOR (ADMN)

ox * For DEPUTY DIRECTOR(ADLN)

// True Copy &ttested //

B

Piaig Resserch Unikd
Gasaligerd {Ascamt



Annexure- VIII.

To

The Director ,
Aviation Research Centre,

" New Delhi.

~ (Through Proper Channel)

Sub ¢~ Reguest - for sanction of Ration money to all
| category of staff - as admissible-to-Technical/
Executive cadre posted at F.R.U. Mumaligarh.

Respected Sir,

| I'have thq honog;‘to supmitAtbat_following for
your kind consideration and sympatheticvaction please . That
sir, as per the order No. ARQ/Coord/30(B) 87-111-186 dt.
22, 2 94. Director of ARC, New Delhi has sanctloned with the
powers vested on him the Ration money ffom F.A. to F.0. as
épplicable to BSF perspnnel in peace time. In the said order
Doom Dogma_has beeﬂ categorised as 'BY implying that it is a

hard posting.

Now, vide Msg No. ARC/CoordeO(BO/87~lll dt.
3.11.95 of DD(B), Delhi that F. R.U. Numaligarh is also

declared as category 'B' and Ratlon money has been sanctioned

only to the Technical/Executive cadre posted at F.R.U.
Mumaligarh w.e.f. 1.11.95.

In this Tespect I would like to put forward
following justification for extending same facility to other
categories of staff posted in this station.

1. In hard posting stations of ARC like Pakila
( Now woundup)} and Leh_all facilitieé like free Ration ,

winter clothing, Winter allowance were admiscible to all

Contd..



category of staff and not restricted to Technical/Executive

cadre only.

2. . House rent allowance, Assam compensatory allowance,
special duty allowance_fof disturbed area afe admissible

to all category of staff posted at F.R.U..thaligarh like
Technical/Executivé cadre.

3.  Technical/Executive cadre of A.ﬁ,b.‘is entitled for
Ration Money only at haxd bosting (qategorYeB) station Doom
Dooma and Mumaligarh but not in general . From this, it is
clear that Ration monéy allowance is purely an extra previlage
granted due to herd posting.

It is qute obvious from above cited facts that all
facilites and other allowances for hard posting were admiss-
ible to all staff except Ration money, which is granted to
Technical/Executive cadre only. It is not understood why
this discrimination is made to othér categories of staff in

case of Ration money only.

Therefore, it is requested that this discrimination
that has demoralised.other categories of staff working in
the same organisation may kindly be rectified and enable me
for the-entitlement of Ration Money. -

Thanking you Sir,

FRU, MNumaligarh, Yours: faithfully,

%'
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. / No .FRU MH/EST-5(95), /Y33
\ AN : , Field Research Unit, - ‘
RN o Govt, of India, Y\Y :
S 40 : P.0., Numaligarn - 785 615

Dist -~ Golaghat (Assam)
Dated the, /7~ 02 9¢

Sub : Ration Money for Nonexecutive Staff.

Ref : Representation made by all nan-executive ’
staff of FRU, Numaligarh., '

| With reference to the representations given
‘by non-executive staff of FRU, Numaligarh & forwarded by
AD(Adun) Doom Dooma to ARC Hyrs, New Delhi, the follow- f
ing reply had been recd. from Hgrs:-
QUOTE: " No ,ARC /Coord /30(B)/87-111~
Aviation Research Centre, ‘
Directorate General of Security
Office of the Director,ARC
Cabinet Secretariat
Fast Block - V, R.K. Puram,
New Delhi - 110066,

Dated the,
MEMORANDUM

- Asstt.Director (A),ARC Doom Dooma may please
refer to his letter No ,ARC/ESTT/RA /MHL/94-135424
dated 20.12,9995 forwarding fifty three represen-
tations in respect of the Staff of FRU, Numaligarh
for grant of Ration Allowance, - ‘

2, Director, ARC nas seen the representations.
Since there is clear stipulation in the Cabinet
Secretariat's letter No.,A-27011/4/86-BA-I11(A) dated
18,12,1987 that the concession of Ration Allowance
will be gdmissible to the executive Staff upto the
" rank of #ield Officer subject to classification of
tne location as Category ‘B' or °‘C' Station as per
rates admissible to BSF Personnel & from time to time
non-executie Staff of FRU, ARC Numaligarh are,
therefore, not entitled to Ration Allowance.

bR The representationists may please b
informed suitably. - ‘

Sa/~
o ( D.K. SARKAR )
To DEPUTY DIRECTOR (B)
The Asstt.Directo(A), ‘
ARC, Doom Dooma.,

' - e
UNQUOTE; Y

All persong concerned.

( N. VISWANATHAN )
::fm.' BYects?,
Sictd RNosesrch Uit
Gemeligu®  {Aoecmt
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. To
The Director,
Aviation Research Remmuxzh Centee,
New Delhd -
( Through Propsr Channel )
Sub 3 Applicatlion for seekin E ermission to
go to Honourable C.A.IT., Guwshati,
Agsem for Non « entitlement of Ration
Allowance to Non-executive Staff
yorking at FRU, Numaligarh/
Ref 3 Memo No. ARC/Coord/30(B)/87-III~ Dt
‘ Nil of DD(B), ARC, New Delhi anmd endor-
gement letter Nog ARC/ESTT/RA/MHL/94-
Jm_lgjg_,_az._.ae of 5,0, ARC, DDM,
Bir,

Respectfully, I would like to inform you
that, I have been informed vide your HMemo No, clted above
that Non-executive staff are not entitled for Ration
Allowanoce,

4 ’
¢ 1

' Therefore, it is requested that 1 may
kindly be permitted to go to Honourable C.A.T., Guwahati
for seeking justice,

Thanking gou sir,
Yours faithfully,

FRU, Numaligarh,.
Datesalsll a6
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0.A. N6. 89 of 1996
Sri Rajem Rajkhowa & Ors.
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~versus~

.

Union of India & Ors.
~-And—-
In the matter of :

Written statement on behalf of
Respondent Nos.1,2,3 and 4.

@ ~~ 1, R.K. Mahajan,Deputy Director(Admn.)
“Aviation Research Centre, Government of India,
Dumduma do hereby solemnly affirm and state as

follows :

1. . That I am the Deputy Director(Admn.) in

' the.ofrice of the Aviation Research Cegtre, Dumduma
and acquainted with the facts and circumstances of
the case. I have gone throﬁgh a copy of the Application
and have understood the contents thereof. Save and
except whatever is Specifically‘admitted in this
written statement the other contentions and statements
in the application may be deemed to have been denied
and am competent and authorised to file this written

statement on behalf of the Respondent Nos.1,2,3 and 4.

contd. *® .P/z
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2, That with regard to the contents made in paragrsph
6.1 of the original application the respondents beg to

state that they have no comments on them,

3. That with regard to the contements made in paragraph
6.2 of the original application the respondents beg to

state that though it 18 fact that Government of India

had set up a commission to look into the various demands

of the staff, but the Commission was set up to consider

and examine the demands of the Staff of R & AW exclusively.
While examining the question of grant of concessions to

the various staff of R & AW, the question of granting
similar concession to the staff of ARC was also considered
by the Government. Consequently, certain concessions were
granted to various categories of ARC Staff except those

on deputation from IAF, Some of the concessions were to

be granted only if the Mead of the Department felt at
certain times that certain locations or assignments had
became specially hazardous and there was a specific increase
in the threat to the personnel or premises, Whenever the
Head of the Department of ARC considered the situation

and circumstances of a particular place and felt to grant
appropriate concession to the staff posted there, he,

with the approval of the\Government granted such concessions
In view of the facts, the concessions were granted in
piece~meal, As already stated, One Man Commission was set-
up exclusively for considering the demands of the staff

of R & AW, we do not have the report of the said One

El///’// ContdeeeP/3

Man Commissione
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4, | That with regard to the contents made in paragraph
6.3 of the original application the respondents beg to
state that all employees of A.R.C. posted at FRU, ARC, Numa-
ligarh were duly kept informed about their entitlement
to the various concessions granted by the Government
from time to time. Had they not been informed with regard
to the concessions to which they were entitled to, they
ﬁould not have been in a position to pfoduce copies of
Government orders/letters vide which certain concessions
like Ration Allowance etc, were.granted to them. However,.
photocopies of orders/letters are enclosed,

Copies of Orders and Letters are annexed herewith

and the same are marked as Annexure R;: R 2

5e - That with regard to the statements made in
paragraph 6.4 of the original application the respondents

beg to state that they have no comments on them,

6. That with regard to the statement made in para-
graph 6.5 of the original Application, the respandents beg
to state that it may be mentioned here that in order to
grant concession of House Rent Allowahce to non-executive

employees of various cadres, Government had equated various

'non—executive posts with different posts of executive

cadres. The equation was done by the Government only for
grant of House Rent Allowance and not for any other
concession. As a result of the said equation, the employees
who have not been provided with Government accommodation

at FRU, ARC, Numaligarh are being paid House Rent Allowance.

O/ Contd...p/k
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7 That with regard to the statement made in
paragraph 6.6 of the application the respondents beg

to state that they have no comments on them.

8. That with fegard_to the statements made in
paragraph 6.7 of the application the respondent beg to
state that it is not correct that all the employees of
various non-executive cadres were clubbﬁgzjzhwith one such
grade for the purposes of getting all the concessions.
Equation of various posts of executive cadres was ordered
bj the Government exclusively for the purposes of House
Rent Allowance as already stated. Although it is admitted.
That none of the applicants are on deputation from IAF.
Yet they are not entitled to Ration Allowance as the con-
cession of Ration Allowance has been extended to the
employees of Junior executive Cadre upto the rank of

Field Officer on the analogy of the Junior Executive staff
of R & AW for whom this concession was initially granted.

9. That with regard to the contents made in paragraph
6.8 of the application the respondents beg to state that
since the concession of grant of Ration Allowance was

subject to classification of location as Category 'B!

- or 'C' Station by the Head of the Department, it was

granted w.e.f. 3.11.95 after seeking approval of the

Government,

10. That with regard to the contents made in paragraph
6.9 of the application the respondents beg to state that
it is not correct that the employees of all Categories/

Cadres of ARC posted at FRU, ARC,Numaligarh were entitled

éz//,// Contd..B/5
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to get the Ration Allowance. Government orders on the
subject are very clear which stipulated that the
Ration Allowance would be admissible to the employees
upto rank of Field Officer and below for locations
Categorised as 'B' and 'C' Stations. In the R & AW, only
the staff of Junior executive Cadre upto the rank of
Field Officer are entitled to Ration Allowance as
sanctioned by the Government. It is wrong to say that
the authorifies have misinterpreted Annexure-II of the
Cabinet Secretariat letter dated 18.12.87. The concessions

of Ration Allowance shown at Sl. No.1 of the Annexure has

- been extended to the employees of various Executive Cadres

of ARC upto the rank of Field Officer and below for locations
categorised as 'B! and 'C' Stations as per rates as
applicable to BSF from time to time in peace areas/ in
operational areas as the case may be. As already mentioned,
the equation of the posts-of non-executive Cadres With the
posts of Executive Cadre was exclusively meant for grant of
House Rent Allowance. Therefore, the order cannot be made
applicable to grant of other concessions suchras Ration
Allowance.

11, That with regards to the contention made in
paragraph 6.10 of the application the respondents beg to
state that when the need for grant of Ration Allowance

to the junior executive staff of ARC,FRU, Numaligarh was
examined and considered by the‘Head of Deaprtment of ARC,
the same was sanctioned w.e.f. 3.11.95 after declaring
Numaligarh as Category-'B!' Station with the approval of

the Government. As such the employees of Jjunior Executive

EZ//’ . _Contd....p/6
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Cadre of ARC posted there, have been drawing Ration V\f\,
Allowance as per the rates admissible tb BSF from time
to time. As already mentioned in Para-~9 above, the
applicants who do not belong to Junior Executive Cadre

of ARC, are not entitled to get the Ration Allowance.

124 That with regard to the statement made in
paragraph 6.11 of the application the respondents beg

to state that neither any injustice has been done to the
staff of ARC at Numaligarh;nor Government orders granting
Ration Allowance to the staff of ARC were misinterpreted.
It is also totally incorrect to mention that due to the
misinterpretation of relevant Government orders with
regard to the grant of concession of Ration Allowance,
the matter was taken up with the higher authorities. 1In
order to provide similar concessions to the non-executive
staff of ARC, FRU, Numaligarh, the matter was taken up
with the Government. The Government replied that a
similar proposal in respect of R & AW was examined by
them and had not agreed to in the wake of the 5th Central
Pay Commission and advised us to submit the case to the
5th Pay Commission through supplementary memo if not
already done, Since recommendations for grant of Ration
Allowance to Group-'C! and 'D' non-executive staff of

the non-combatised wings of DGS as in the case of executive
staff has already been submitted to the 5th Central Pay
Commission, no further action was taken.

13. . That wikth regard to the contents made in paragraph
6.12 of the application the respondents beg to state that
it may be mentioned here that all the Central Pay.

9 Con‘td....p/7

-

/



ir

"o {5}5\
Commissions set-up in the past had recommended so
many concessions to the Central Government employees
from time to time and as such it is irrelevant to say
that the grant of Ration Allowance has nothing to do with
the Pay Commission. It is also incorrect to say that
all concessions including Ration Allowance were granted
to all categories of staff of ARC. Since the Ration
Allowance is admissible only to the junior executive staff
upto the rank of field officer as mentioned time and
again in the foregoing paras, the applicants are not
entitled to the Ration Allowance in terms of the existing
orders.,
14, That with regard to the statements made in
paragraph 6.13 of the application the respondents beg to

state that they have no comments.

15. That with regard to the statement made in
paragraph 6.14 of the application the respondents beg
to state that they have no comments.

16, That with regard to the statement made in para-
graph 6.15 of the application the respondents beg to
state that since the Ration Allowance was granted to the
Junion Executive Staff of FRU, ARC, Numaligarh only on
the basis of Government orders onthe subject. action
taken by the concerned authorities was neither illegal

nor arbitrary and nor discriminatory.

17. That with regard to the statement made in
paragraph 7 of the application the respondents beg to

state that since Government orders do not permit grant

Q/ Con“td....p/B
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of Ration Allowance to non-executive staff of various
cadres in ARC posted in a station classified as Category
'B!' station, the request of non-executive staff, therefore,

could not be acceded to.

18, That with regard to the statement made in para-
graph 8 of the application the respondents beg to state

that they have no comments on them.

19. That with regard to the statement made in
paragraph 9(I) of the application the respondents beg to
state that as already stated above the Ration Allowance

was granted to the junior executive staff (i.e. upto

the rank of Field Officer and below) of FRU, ARC,Numaligarh
only on the basis of Government orders, denial of

Ration Allowance to the ineligible staff was not

illegal and arbitrary.

204 That with regard to the statement made in para-
graph 9(II) of the application the respondents beg to
state that the allowance has been granted correctly to
the entitled staff in accordance with the Government
orders. As such the action taken by the Department is

not liable to be quashed.

21. That with regard to the statement made in paragraph
9(IH) of the application the respondents beg to state

that as already stated in the above paras, the equation

of various non-executive posts with the various posts

of executive cadres was meant exclusively for grant of

House Rent Allowance. Such equation cannot make the

applicants entitled to other concessions for which

b/ Contd...P/9.
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Government have already specified certain conditions,

22, That with regard to the statement made in paragraph
9(IV) of the application the respondents beg to state

that it may be mentioned that Government have granted
Ration Allowance to the non-gazetted combatised personnel
of BSF,ITBP,CRPF and IB keeping in view of the nature

of their duties, Similarly the non~gazetted executive
employees of R & AW and ARC have also been granted
concession of Ration Allowance on the basis of nature ef
thelr duties and place of posting etc, The non=executive
employees of various cadres of ARC posted in a place
classified as Category 'B' or 'C' station but who have

not been engaged and nor could be engaged for the executive
duties, are, therefore, not entitled to Ration Allowance,

As such, the question of discrimination does not arise,

23, That with regard to the statement.made in paragraph
9(V) of the application, the respondents beg to state

that it may be seen that Government of India have so many
Organisations/Departments functioning under va rious Ministries-
Each Organisation/Departments has variow types of

posts in various Cadres, Different allowances/concessions
have been prescribed for various types of posts keeping in
view the place of posting and nature of duties, Some posts
carry special pay while other do not. The incumbents of

some posts enjoy certain previleges due to the expertise

in the fields of their duty while the others who perform
their normal duty in the same place draw only salary in the

prescribed pay scale. It would, therefore be seen that

O Gontd...10/-.
p—
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Government servants even though they may remain in the same

(8een that there is no parity in the entitlement of the

situation. Concessions vary from post to post. Since the
Ration Allowance is admissible only to the junior executive
staff of ARC (upto the rank of Field Officer) on being
posted in a place classified as Category 'B!' or !C!

station for the purpose of grant of Ration Allowance as

per Government order, the question of discrimination

and denial of allowance does not arise.

24, That the applicants are not entitled to any

relief as sought for in the application and the same
is liable to be dismissed with costs.

Deputy "7 or (Adm )
Aviation I caiih Ceitre

m‘..f\‘a P

¢ of Lécumy,

(Cal - secrerziat)
Doom Dooma (Assam)
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I, shri R,K;Mahajan. Deputy Director (Admn,)
Aviation Research Centre, chernment of India,
DUmduma do hereby solemnly affirm and declare that
the contents made in paragraph 1 of this written
Statement are true to my knowledge and those made
from paragraphs | are derived from records
which I believe to be true and rest are my humble
submission before this Hon'ble Tribunal.

And I sign this verification on this the
day of August,1996  at

: . of Gy "al of Qegpaty
.. 1‘,'?"_ {Cabinet tgnmrmt)
“. .Deom Depms (Assam)
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hat o Cl the &, Extent of ©Ae concession nemarks : P W A Y. N
concesslion. ~ranted. K\\}\
p— - — - :2_. - P - - - - - - - - - - - _3:., - P - — - p— - - - - - - - — - - Lj . - T e s e e o
nztion .2llovance Ration allo&ghce”upto the rank of FO and
' B below at the following rates:— _
TLocation : Rates
(1) Category B As admissible from time
. - o ' stations to time 1n the Border
A vSecurity Force in peace
areass B
. o 1
__(2) Category C As admissible from time - T
stations 7 to_time in the B.S.F. in
operational areas. T -
Security allowance tO Security zllowance at the following rates
Ninisterial,Secretarial to the following category of the staff

and Accounts Cadre working in Top Secret Branches subject to 2 ’ - '

maximum of 15% in each Grade:

Desiznation

Amount
L.D.C. v L/ P;. 20/~ PeMe
Steno cr.ITL/UDC V Fs.30/= DeMe
Steno Gr.II/Ass] tant_/ B5.50/= PeMe
Section Officer}grivate ‘

Secretary/Sr.P.h. v’ . %.100/~ p.Me
hssistrnt Director 15,200/~ D.Me
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. Government oft India
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-

“ANNEXOR-R2,
A e

e (;‘Y
/l
-“‘m-.,\

G

PN TR IM T
RSN

A

.

Bikaner House (Annexe).
Shaha jahon Road

New Delhf,~ the 10th May, 06 .

To~ '

Sihrd .Swaminathan, . .
Dircctor (ARC), - S R
Directorate General Sccurjty -

Mew belhi, -

Cabinet Scoretariat,

o 1

Subject i~

Sir.'

Grant of concessions

. ."Q

Jto the stoff of ARC, -

4

. L d
L

4

I directed to sny that while exomining the questicon of
gront of- concossions to the varjous staff of BCAW, the ¢uestion of .
granting similor concessjons to the staff. of ARC was nlse considered by the
Government of Indin, The President is pleased to sanctivn thc concessions,
mentioned  in Annexure to this letter, to the varieus cat:grrics of the
staff of ANC except those on-deputation from the Indian nir Force, .

2, I at certain times the jlend of Tepartment fecls that
certnin locatijons ‘or assionments have beceme specinlly hozisdous and
.there is a specific increase {it the threat to the personnc. and/or premises

he can determine on'merits the criterin of hardship nnd the period for .
'C' stntion so declored

o4

i
]
i
s
s
!

|

E

v

j .

. ‘which such location$ may be catcgorised os ‘B or !7
“Lor the WGAN alter recording the reasons in writing. L

. ~3; This issucs with the concurrence of the Hinistry of Fimnece ’
Svide thelr UO No,2403/5E/0G dutod 27,12.U5, (
' ' Yours fuithfully, ‘

11 Scey.

A

Sd/-1, N i, Spor

Extruct from Annexure of lcttcréﬂo.ﬂu
k)

0.. l]ousé‘llcnt. House Went Nillowwnce f:\cilitié'S- ndmis: -le
Allowance,

to the: Exccutive Cadre will be admissitae
to the persomcl of cther chrdres also
«of corresponding. levels, '

. . . [

»

PV 9 ALYALIC=vis s w1 R NP LU SR

Scparate oredrs
will be Jssued:
about corres-
- ponding
levels.
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To:

1. Cshri R Swaunixmthau, Direelor, AKC, Hew L2 1ba s
. . ) 1 ‘n

de "1rl N, G, By Lh\udUULy o cuclol ol Ac coun s

T Cablnct oOngLJlidL, New Jelhl. ,

' NS I -- T '
J- ~ shrd J. uublamanlan Direclvor (1y) ‘cabinet sevrebar
‘ New Delbd. . . - A '
Guurd Fi;lo . c . . . . DR
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fgﬁ i oo : !16. Dietician o €b
Lo e L L 7. Junior Teclriical Officer Gr.IT
Lo S i o 18. Jr.Stores Officer Gr.IT .

: *i R S (\<f ~ M9 Lo/ Supmryvisor - L A75-600)0 8
B L . h<’. 20, Head'Clerk(ACCOUnts) . S ATHIG00/ T
et 1gﬁ-4wzw. \ ?). - 21l. Pay Accounts Clerk - A2 LH6O/ -
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ST ¥ Ty S S ?3. . Medical Assti(General) - C 425600 /-
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R I & 3 I A 25. Radio Technician - 38Q-560/ -
Lol Sede s D 26. Radio Operator ' ' 3BOLS60/ -
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CBe rCarpenter(m Vorkshop) 260100/~
9y, Tailor(Nirwing(Prescnt ‘ 320100/~
| . incumbent) ‘ '
A0 Tailor(Airwing)( Future X 260400/~
1 " incumbent) v .

ATA WO

0{"?.4_" . .; ) .
o dl. Driver Operator Crane : 330-480/-
T 12, Pharmacist(Unqualified) . 320-1830/~
P 13. Mechanic . A v 2604400/~
VL
)

,quUElgctrician ' SR 260-400/~
'.Jf '

. .
:Senjor Gestetnor Operator . 200-350/-
"Driver : ' . g 260-250/.
Lnes qubeInspectar , L AvHLAB0 /-
. Carpenter(Medical unit) NOO-350 /-
il Tailor(Medical unit) o - 200-350/~
+ Flther 7 R 260-350/~
iSenior Examiner(Tyre) . - C- ] 260-3%0/2
Vulcanisor Fitter 5 - 200-350/-

sRJacksmith Grade.l , 260-350/~

S iWder Grade .1 . : ‘ 260350/~

. 'Y .
.

{32675n-0-

OINAC A LN

= .
A
—

1 ) ;,UphO].S ter v : . ’“60__33"0/__
" c124 . ; Li2chan is t( Turior ) - ‘ {!6(-\__3:‘()/.
: -\ 13 { o Phin:t,.or . . _ : G(LZ%‘.%O_/.
R IR V0 B [ P E __ 260-350/-
r4g'£ba;wp1nag An el . %'-' 3 Lab. AL Lendant 2102270/
' a})f{]’s 220=15~260-6= ?9”—;1;13-;*,6—;-; 2. Ayah .1‘- !:--:’9,.;1’ :/-.
Al 308/ Matriculate ), . 2. DAiftay : ' SRR
o ."'fo,’é{i!?' D/F.(t “..’ ,1:,10 S, :‘ .)' i ! . '(’ \ l)(\\"ll .] \",._ :?._) "., .
RRERRL LI - o v . . g Lt .'..: . - e, PR B T ] heroy Y 1 L
VL B 2 een-gmosiin-atioid fnl e ) R
‘ ;H' "'f‘;?in" Ll}l(.";","'I'.'..", ' t ] I l . !
DR ETRCIY LIRS INA NINT . : L
O (Hon=ma L ied g e d
'.lnx,':‘. of reqgulaly "':"l".'lf'") . .
% ; . i
i » |l by
o b ,
‘ c P




7CS) Y ¢ W=
g m e ey
L ("5\1 oy B
- \~~ﬁ““tkuzy'ﬂa' < ,
Qpl,pabion oo Corpcsonding ey seule of o iy endroo.
vy sCALe ij ~ ' -
RN PR CHSSSEEEE et i e e
S A ; o 3 < :
R O C 1) Bection Offlecr - 450- 1?00/— ~
"3.5)0—30-7n0 3)~b|0'\n-' st Tawounts Offlepr o W 0-12Q0/ -7 |
' 35-60- h0-1000—ﬁw _0-1200, 3. Peivdts Buc rctary - 71751200/~ '
; /l't 15 MR P f\o ' ,l () 10'!0/" o
) -f7;55' 77 9. Assilotdre ofricey . 0 1200/ - |
2 : N, puntlt Cory nitbaiib : ‘)r'O 12()()/—-4 P
r L e 7 quLt Yoy lneer . ,()1 200/~ o
T DL hasbl ur"ﬁov(“ivLT) Gr.1 550-1200/= ||
‘ L : C 9. Loeruby s Vorkh Sundbi. " ' (=1 ’()(L/- g |
e : 6. tuplt Tecinieald ofriccr G'O 1P B
FEEL o 1 Aostd s~podrene Cf{leer ’fo 1°0q/- e
v o Uaat hesit veterolinist o SDO 1200/~
g 113, Litrardae o » 550~ 1coq/
v, Tieva (Yricer 11, fosistantb* h“‘—dOO/~
154550-25=750-11-3 -000, " 1 2 JL',o Gr. II(PA)* o , h°“-uoo/~
B « . 3.'\vcou't"1L . . 500-900/ - l
o ' I, ‘Gtetier Offdcer 550-750/ - |
. ?\{', ' a o, rusli LJ'P“FL““* 0 §550-900/- iF
v LaodN 4, Foren oo e e 590~ 9OO/~ .
o 'Clg_) e L 7 dun 1\@1'1va ciTicer ) g
L ' : - . "F”UU~I ) . 54N-900/ - K
st : L. 8., stores offdec Gr.1 550.900/~
S : ' o 9 T (‘lJv‘l poebt (atr Ying) 550-750/ -
coo , 10.' Goundeatien Acsbls 550-750/ - ‘
RRER L 41, Froiessional regtt - .550-900/- E
e L ;L12; T . rccourts Officcy 550-900/~ ¢
ey . B - '. ‘ 13. Soavior ichcn] \SLtLo o -550-900/ = l'}
Cr0n5'D' cubn. Lroug: ..0. ‘is a (roun 1ctoposk b i ir cauive ~lent uwith !g
.0 (hroup'O') pOuL 16 10 5w ieTe ig 10 (qu'v.l ab ro'L of - Anux"tbstﬁgt

YA (uL 0. I1)/ st Liv rorinn iv Jinfor exceutive qgre. ' |

lC‘ULJ rJ\]d OY‘JP“T { 1. speno. Or 11T R , 1}O—i40/-
0125 =15-930-"100- 1‘~))O =20~ 2, U.U.C. . : .. 330-% A0/~
“,(QOO/ 3. e triends "ssLt(Lihrary) _r)-WOO/-_ i
- I - : '. l“o (JV\..l secy [ T \;“) /UU/-' .l

L. f];\( . _- : : . ; O- t’, 0/ Vs

. ORI o1 - . ”(Qcapr v 29 10/ =4

' ‘1‘{‘)_’:?12‘ ;T' , 4': ) ‘5. v"'}& . . . f‘ . IL‘I« ‘ : :;istt‘-r‘ . ‘ . )\5" - /OO/ ' 1 1

‘ N i o, Ebe 11 ;UrGe ‘e ””‘~)“0/~ i
1‘ )‘J—““O/—'

8. :'!‘- \(-‘.LU JI’-\ HOBY

SRR A I
—

' o 9. ',“_'\. Ve icion - ";O_r’()o/_;vtil.
: " 10. F:"1:~Liz\(ru"lLLJ'd) . %”O- 560/ = i
l. . 11 . S ibary frpeoior 330-) )O/-» .
i 10 . G eetdos vreabTe 330-550/~
. : 1o elam '

Ty Y. e e L RITINE B R RAVE W “) 200/~
: SRR | 'R YRk ol P P HE NG hoy /U()/-

| . N

.




.o o~

— . s o '
[ L ' .u—‘m'—'—

. ™~ .-

Oh—.-—..“.“

—
-
A e

.
L e BT

) P )
PR, .

J

.- -
. . ' i

‘ ' | . . — "
iy L v I
‘ . . " . LJ 9 )

.o .

e

V-

kY
\@ ’ :
’

\

~

- o
‘ L]

g

A

”\'\’/7" /

\

1l

—
. * o -

s ' . * =
"’ ' tTeme T e = e gy g,
! N I} 6;'C|IU\.J)r i‘L . T
] ; O ‘ “Lelar/wWato) e 1
, L;o (Ji'll'dener/l,lali e 1)0“232/-
. . . ) 9‘ :—'l}n@man- 116-23 2/~
L « Lab 4, Llendane /) » 210-270/
v, . X . f\. Y. ! 3(_" 2r )9 vy . ‘
- - S fl édethGr(niEWiH;;LL Siom270/-
. _ .- SrPGPter Gr.li 210"29Q/7
. 13, “):Vn'WOrKSHOp);
| 13. \.Jl:_df] Gdl{d(;’l)t?r‘ 210"29()/~-
C i ...u(t)ll.;nd..n:- (Sweeper) 2‘%\5)"5"/0;- -
) 4. . <LO-250/_
, 15, f:gljr‘.ungin(:(en.’mc:n ;40"' 250/~
5 A8slstant (Fook o e10-290/-
| .llg' Cob);_yel- L ack LL.) . < /
i coetlinan/water (. o0=232/-
.:19. POader o Cr Carriep- 196-232/.. .
| gcl)- vressor . 196-—232/..
i . “y_ah '(PCIL‘Q Flodd i o . ’ 2-10“‘270/--~
§32. Barber *dical Staff) 200250,/
c<d. ﬁ“[q UOY/Wuiter/'m'“*' 4004250/~
. 24 I\V;a:;(l]ler up, . . ' ""1.96:.
. Azdoor/mntd ~-Malard 4 J ~232/~
..« Mardoor Mlaria - '
2.‘7. Uhgbi 186-232/..
“.46. , 'f‘"llm’i v ’ 196-232/.
:22&;] 31‘39"& | . 210290/
29, nijf}«* Sr Elects Led o 1¥0-232,/-
Jor ok swlen G 1 5 1o=200/~
32, ni ML Roan attengant 310"290/"
e 33, el CTALL Assisant Lo St
337 Erarcie Hang 210-290/-
. 50 . - . A o - 25
e C',WGLOL}’ .l\lt.t(?ndant ) ’728 5;-)0/.‘
“y o ‘ L ‘— . 50/~

vl
f
g
'
A
”
Ly
iy
[
et
R
[m.
L
\

—



